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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-II
(General information relating to legislative & other matters)
Monday, 20" February 2006 / | Phalguna 1927 (Saka)

No. 129

Hon’ble Members are hereby informed that notices for Twenty-five
resolutions were received by the Assembly Secretariat till the last date of receipt
of Private Members Resolutions i.e. Friday, 17" February 2006. The following
three resolutions have been selected on the basis of balloting. These would be
taken up for discussion on the Private Members Day i.e. Friday the 3rd March
2006:

SL. Name of the ~ Text of the resolution
No. Member
1 Shri O.P. Babber ** This House resolves that free metro passes be
provided to the Members of the Delhi
Assembly.”
2 Shri Sahab Singh “This House resolves that Delhi be granted full
Chauhan statehood with immediate effect.”
3 Shri Ramvir Singh “This House resolves that rural status of the
Bidhuri villages should not be altered and those villages

which were declared as urbanized be restored in
the category of villages and simultaneously
exempt them from House tax and building byc-
faws.”

Siddharath Rao
Secretary



